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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Slum Areas (Improvement, Clearance and
Redevelopment) (Amendment) Act, 2014 (Mah. Act No. IX of 2014), is hereby published
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IX OF 2014.

(First published, after having received the assent of the Governor,
in the “ Maharashtra Government Gazette ”, on the 2nd May 2014).

An Act further to amend the Maharashtra Slum Areas
(Improvement, Clearance and Redevelopment) Act, 1971.

)Q(I\;I;}III WHEREAS it is expedient further to amend the Maharashtra Slum Areas
of (Improvement, Clearance and Redevelopment) Act, 1971, for the purposes
1971. hereinafter appearing; it is hereby enacted in the Sixty-fifth Year of the

Republic of India as follows :—

1. This Act may be called the Maharashtra Slum Areas (Improvement, Short title.
Clearance and Redevelopment) (Amendment) Act, 2014.

Mah. 2. In section 3Y of the Maharashtra Slum Areas (Improvement, Amendment
XXVI(I)If Clearance and Redevelopment) Act, 1971(hereinafter referred to as “the Og ISV?C;"O“ 3Y
0. an.

1971. principal Act”), in sub-section (1), for the figures, letters and word “Ist yyyr of
January 1995” the figures, letters and word “1st January 2000” shall be 1971,
substituted.
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Amendment 3. In section 3Z of the principal Act, in sub-section (1), for the words,
of Sec?";{ :;Z brackets and figures “the Maharashtra Slum Areas (Improvement, Clearance Mah. X
X);)VIIIaof and Redevelopment) (Second Amendment) Act, 2001” the words, brackets and of
1971. figures “the Maharashtra Slum Areas (Improvement, Clearance and 2002
Redevelopment) (Amendment) Act, 2014” shall be substituted. ?g[(alz)‘f
Amendment 4. In section 3Z-1 of the principal Act, in sub-section (1), for the figures, 2014.
3Z_1°f0fs eﬁ;? letters and word “1st January 1995” the figures, letters and word “1st January
XXVIII of 20007 shall be substituted.
1971.
Amendment 5. In section 3Z-2 of the principal Act, in sub-section (1), for the words,
3Z_2°f0fseﬁ;‘ﬁ‘ brackets and figures “the Maharashtra Slum Areas (Improvement, Clearance Mah. X
XXVII of and Redevelopment) (Second Amendment) Act, 2001” the words, brackets and of
1971. figures “the Maharashtra Slum Areas (Improvement, Clearance and 2002
Redevelopment) (Amendment) Act, 2014” shall be substituted. ?’){("ﬂzf
2014..

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT
GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.



	Page 1
	Page 2

